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STATUTORY RESOLUTIONS
Levying of Export Duty on exports of Onions and exports of Parboiled Rice

MR. CHAIRMAN: Hon. Members, a notice for Statutory Resolutions has been
received from the Government and | have admitted the same. In view of the urgency, |
have also permitted the Minister concerned to move the same now. Shri Bhagwat
Karat to move the following Resolutions:- (l) “In pursuance of Section 8 of the
Customs Tariff Act, 1975, this House hereby approves of notification No. 47/2023-
Customs, dated 19th August, 2023 [G.S.R. 616(E), dated 19th August, 2023], which
seeks to amend the Second Schedule of the Customs Tariff Act, in order to levy
Export duty on exports of Onions, falling under HS Code 0703 10.” and, “In
pursuance of Section 8 of the Customs Tariff Act, 1975, this House hereby approves



[ 21 September, 2023 ]

of notification No. 49/2023- Customs, dated 25th August, 2023 [G.S.R. 628(E),
dated 25th August, 2023], which seeks to amend the Second Schedule of the
Customs Tariff Act, in order to levy Export duty on exports of Parboiled Rice, falling
under HS Code 1006 30 10.”

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. BHAGWAT
KARAD): Sir, | move the following Resolutions:-

() “In pursuance of Section 8 of the Customs Tariff Act, 1975, this
House hereby approves of notification No. 47/2023- Customs, dated 19th August,
2023 [G.S.R. 616(E), dated 19th August, 2023], which seeks to amend the Second
Schedule of the Customs Tariff Act, in order to levy Export duty on exports of Onions,
falling under HS Code 0703 10.” and,

(i) “In pursuance of Section 8 of the Customs Tariff Act, 1975, this House
hereby approves of notification No. 49/2023- Customs, dated 25th August, 2023
[G.S.R. ¢28(E), dated 25th August, 2023], which seeks to amend the Second
Schedule of the Customs Tariff Act, in order to levy Export duty on exports of
Parboiled Rice, falling under HS Code 1006 30 10.”

The questions were put and the motions were adopted.

GOVERNMENT BILL
The Constitution (One Hundred and Twenty-Eighth Amendment) Bill, 2023 - Contd.

MR. CHAIRMAN: Now, Shri Kartikeya Sharma. While | understand that it is the
maiden speech of the hon. Member, but given the time constraint, | am sure he will
use his discretion.

SHRI KARTIKEYA SHARMA (Haryana): Mr. Chairman, Sir, thank you so much and |
seek your indulgence. | rise in favour of the Nari Shakti Vandana Bill, the 128"
Constitution (Amendment) Bill. | want to express my speech with two lines from
Nawaz Deobandi, which says:
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